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of the Constitution were violated by an
individual in his private capacity or by a
Constitutional authority who is sitting in
position. Now, according to Shri Raj
Nath Singh, thc Constitution is violated
and it is becing objected to by a few
Mcembers of this House who feel that
there was somc reference to the conduct .
of the Govcrnors in those two States.
The qucstion now is: Are we, without
there being a formal motion, in a position
‘to discuss the conduct of a Governor?
This is the question which is before us. It
is not a question as to which State he
belongs to. If you want to discuss the
conduct of the Governors, you are in
your rights to do that. But before doing °
that permission has to be obtained under
a proper motion. You can discuss the
matter like that and not under a Zero
Hour Mention. Wer have to keep up the
dignity of the office of the Constitutional
authoritics whatcver you might think of
them, good or bad. We should kecp
oursclves within certain limits. That is all.
1 adjourn the House for one hour for
lunch,

The House then adjournced for
lunch at thirtcen minutes past one
of the clock.

The House reassembled after Lunch at
Twenty Minutes past two of the Clock —

The Vice-Chairman (Miss Saroj
Khapardce) in the Chair.
THE VICE-CHAIRMAN (MISS

SAROJ KHAPARDE): There is a Bill
for introduction.

THE COAST GUARD (AMENDMEN1)
BILL, 1996

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
N.V.N. SOMU): Madam, I beg to move
for leave to introduce a Bill further to
amcend the Coast Guard Act, 1978.

The question was put and the motion
wis adopted. :

26 NOV. 1996]

.

—

Assemblies in U.P. & 262
Gujarat

SHRI N.V.N. SOMU’ Madam, I intro-
duce the Bill.

THE MAULANA AZAD NATIONAL
URDU UNIVERSITY BILL, 1995.

THE VICE-CHAIRMAN (MISS
SAROJ KHAPARDE): Now, we would
take up the Maulana Azad National Urdu
University Bill, 1995 Mr. Minister.

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI S.R.
BOMMAI): Madam Vice-Chairperson, 1
bcg to move that the Bill to establish and
incorporate a University at the national
level muainly to promote and develop
Urdu language and to impart vocational
and tcchnical cducation in Urdu medium
through conventional teaching and dis-
tance cducation system and to provide for
matters connected therewith or incidental
thereto, be taken into consideration.

Madam, I would only make a few
preliminary observations.

THE VICE-CHAIRMAN (MISS
SAROJ KHAPARDE): Do you want to
say something on this? SHRI $.R. BOM-
MAIL: Ycs, Madam. )
THE VICE-CHAIRMAN (MISS SAROJ
KHAPARDE): Please go  ahead.
SHRI S.R. BOMMAI: Madam, there
was a demand from the Urdu speaking
minority in this country for establishment
of a separate university to have Urdu
medium education at all levels. A Minori-
ty Committee was set up in 1992 under
the chairmanship of Dr. Qureshi. The
Committee deliberated this issuc and re-
commended unanimously for setting up
of this university. The Bill was also consi-
dered by the Department-Related Par-
liamentary Standing Committee on Hu-
man Resource Development. The Stand-
ing Committee also passed and recom-
mended it unanimously. It is called a
national university because a number of
institutions spread over in different parts
of the country would be associated with it
and it will have distance education also.
Keeping that in view, we have taken care

. that Urdu-speaking people should get
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education in all faculties, and they should
also have facility of distance education.
Most of the provisions of this Bill relate
1o governance and regulation of the
uiniversity and based on the established
patterns of Central universities. 1 hope
that all thg Members would support and
welcome this Bill. :

The gquestion was proposed.

MEMBER SWORN

THE VICE-CHAIRMAN (MISS SAROJ
-KHAPARDE): May I take the permis-
ision of the House for those Members
who have recently been elected from the
State of Uttar Pradesh to take oath?
SOME HON. MEMBERS: Certainly.

SHRI MOHD. AZAM KHAN—
(Uttar Pradesh).
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‘THE MAULANA AZAD NATIONAL
URDU UNIVERSITY BILL, 1995—
Contd,

SHRI S.R. BOMMI: Madam, [ beg to
,move that the Bill to establish_and incor-
porate a teacning University for e
. promotion and development of Hindi lan-

" guage and literature...... (Interruptions)...

THE LEADER OF OPPOSITION
ISHRI SIKANDER BAKHT: Both the
Bills cannot be discussed simultaneously

.--(Interruptions)....

[RAJYA SABHA]
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THE VICE-CHAIRMAN (MISS
SAROJ KHAPARDE): Mr. Minister, I
think....(Interruptions)...

SHRI S.R. BOMMALI: 1 was given to
understand that both these Bills would be
discussed together. ....(Interruptions)...

SHRI SIKANDER BAKHT: They

‘cannot be discussed simultaneously...(In-

terruptions).... They are totally different

' Bills.

THE VICE-CHAIRMAN (MISS
SAROJ KHAPARDE): Mr. Minister,
there are five Members who would like
to speak on this Bill....Interruptions)....

SHRI S.R. BOMMAI: But, I was gi-
ven to understand that both these Bills
would be taken up together ....(Interrup-
tions)...

THE  VICE-CHAIRMAN (MISS
SAROJ KHAPARDE): I think both
these Bills cannot be taken up together.
Therefore, 1 would request hon.
Member, Shri Sikander Bakht, to speak.
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